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Original Application No. 417/2022 et
Niranjan Bagchi Applican
Versus .
State of Uttarakhand & Ors. Respondents NOTARIAL |

PROGRESS REPORT ON BEHALF OF DISTRICT MAGISTRATE,
DEHRADUN, RESPONDENT NO 5 IN COMPLIANCE OF THE
ORDER DATED 16.12.2024

Most respectfully showeth:

[ Savin Bansal aged about 40 years S/o Sh. Shashi Bansal,
presently posted as District Magistrate, Dehradun, Uttarakhand, do
hereby solemnly affirm on oath and state as under:

1. That in my above-mentioned official capacity, | am acquainted
with the facts and circumstances of the present matter, and [ am
fully competent to file present additional reply by way of affidavit.

2. That the above-mentioned matter was listed before the Hon'ble
Tribunal multiple times and on 16.12.2024 and the Hon’ble
tribunal was pleased to pass following order:

“0. Progress report dated 13.12.2024 has been filed. In the
progress report it has been mentioned that total number of 132
objections have been recewed and approximately 45 days are
required for disposal of the same. 10. Further progress report
regarding further steps taken be filed by the District Magistrate
Dehradun at least two days before the next dqte of hearing,
hereby fixed.”

Copy of the order dated 13.12.2024 is annexed herewith as

)%

Annexure A.
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